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TIIE KERALA PA'I.I\,[ENT OF PENSION TO MEMBERS OF LEGISI'AII]RE

(AMENDMEND BILL, 2018

A

. BI]'L

fwther to amend the Kerala Pavment of Peflsio'1 to Memben of Legislature

Act, 1976.

Preamble -WHEPJ'^S' 
it is expedient further to amend the Kerala Payment

of P€nsion to Memb€rs of Legislature Act' 19?6 for ihe purposes hereinafter

appearing;

BE it enacted h tle Sixtv-ninth Year of the Republic of India as follgws:

l. Short titte and conme'ce"?€ni (1) This Act mav be called the Kerala

Paynent of Pension to Members of Legislature (Amendment) Act' 2018

(2) lt shall come into force on the lst dav of April' 2018'

2. Amendment of seclio' 2t - In section 2B of the Kerala Payment of

Pension to Memben of Legislatur€ Act' 1976 (45 of 19?6) (hereinafi€r referred to

as the principal Act), in sub-section (l), for the words "tventy lour ihousatrd

rupees", the words "seventv five thousand rupees" shalt be substituted

3. Anendnen! of the S'hedule - ln the prircipal Act' for the existing

Schedule and provisos, the followine Schedule and provisos shall be

substituted, namelY:-
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"SCIEDULE

tsee section 2 (1)j

Rate of Pellsior

Period Rute of pensiot pet nensen

(o

For any period beiow two y€ars

For two yearc in the aggregate

For three yesrs in the aggregare

For four years in the assregat€

For five years in the aggregate

Provided rhat wh€re any person has served as a member as stated in
sub-section (1) of section 2 for a period exce€ating five years! there shall be
paid to him an addilional pension of one rhousand rupees per mensem for every
year ln excess of five yean:

Provid€d ftriher thar in calculating th€ net qualitying period for pension,
ftaction of half year and above shall be rounded to the next completed year:

Provided also that rh€ L\-Members may be paid an additional pension of
rupees three thousand p€r mensem on completion of sevenry years of age,
rupees three thousand and five hundrcd per mensem on comprerion oi eighty
years of age:

Provided also thar the maximum pension to which a member is etigibte
under this Act shall not, in the agg.egare, exc€ed rupees fifry rhousad per

8,00

8,000

12,000

16,m0

20,000



J
STAIEMENT OF OBJECTS AND REASONS

Th€ lart revision of pensjon to Ex_Members of dhe I-€gistative Assembly
was ,nade ir lhe year 2012 by Act S of 2012. For rhe last tur years, the 6ce olaI commodilies including petrol, diesel, electricity, etc., has increas€d ,nanifold.
Considering rh€ abo!e. dre Hon.ble Speaker in consutrarion wi$ rie HoD,ble(n'e' Mrarster, appoinred Jusrice J. M. James. Retired Judge. High Coud of
K€mla as the Co.nmission to study ad make recomme[dations ibf the rcvisionof salaties and allowances of Minisrers, the Speaket rhe Deputy Speaker rhe
Lead€r of Opposition, rhe Chief Whip and the Members oi tle iegistarive
Assembly and the pensionary b€nefits of Ex_Mernbers of the Lelislative
Assembly and also to examine and suggest necessary amendments lo the
Pa],n€nt of Salaries and Allowances Acr, 1951 , the Kerala payment of p€osion !o
Members of Legirlature Act, 1976 and the rules made thereund€r in accordance
*rth the modifications recorDmended. Justice J. M. James Conmission submitted
rts repon on 22nd Augusr.20l? conrauinS various recommeodarions. On rhe
oasa ol tbe recommendations of lhe ( ommission. $e Governinenr bave decided
to revise the pension !o Ex-Members of lhe Legislative Assembly and to mate
necessary amendm€nts in the Kerala payment of p€nsion to Members of
kgislature Act, 1976.

The Bill seeks !o achieve the above obJecr.

FINANCIAL MEMORANDUM

Clalse 2 of the Bill seeks to etrhance rhe aggregate value of free tIansit
coupon liom twenty four thousand rupees to sevenry five thousatrd rupe€s.

Clause 3 of rhe Bilt seeks to amend the Sch€dule of rhe principal Act !o
enhance the rate of pension payable to the Ex_Membeft of the Legislative
Assembly.

Upon submitting option, rhe free rransri coupons ar€ issued to
Ex'rn€nt€rs of drc L€gislativ€ Assenbly. Hence th€ exact ;dditional exp€nditure
rncurr€d cannot be calculated. The Bill if enact€d and brought into ;perarion
would inlolve a cohiderabte amount of expetrdituF of a recurring nanrre for irs
rmpremenratron. The adual expendirure lhar may bave to be incured on this
account ftom coNolidated tund of the State cand be esiimated with atry
reasonable degree of accuracy at this stag€.

A. K. BAIAN
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EXTRACT FROM TI1E KERALA PAYMENI OF PENSION TO MEMBERS OF

LECISLATURE ACI, 1976

(ACT 46 OF 1976)

2T,. Free rra sit coupons t",'*ry"^.u';,{ ;:;:;::1il:*"i:3il*-i]Subiect to such rules as may be made in t

i"?Jo''"" ""-".i*'"r"rrei 
to,n crause (r)oor crau;_!'l#r":1T"r$i]Ji

;1f ::i:1H,'iff :"ff "*i:tl1.i{ili,i:xiJ:##;#*i:*:rf
twenty four thousand rupees for a period of t

SCITEDL'LE

ls?s sectiofl 2 (l)l

Rate of Pension

Rate of Pension Per ensen

o
For any period below two Years

For two yeats in the aggrcgate

For tbree years in th€ aggregate

For four Years in the aggr€gate

For five years in ihe aggregate

6,0m

7,000

8,0m

9,000

tm
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Provided thar where any person has sened as a member as srated in

sub-section (l) of seclion 2 for a penod exceeding five years, there shall be
paid to him an addirional pension of seven hundred and fifry rup€€s per
mensem for every year in excess offive years:

Provided further that in calcularing rhe net qualifying period for
pension, fraction of half year and above sha b€ rounded ro the next

Provided also that Ex-Members may be paid an additional pension of
iupees two thousand and five hundred per nensern otr completion of seventy
years ofage, rupees three thousand per mensem on conpletion of eighty
years ofage and rupees rhree thousand and five hundred permensem on
complerion of ninety years of agei

Provided also that the maximum pension ro which a m€nber is €ligible
und€r this Act shall nor, in the aggregate, exceed rupees thirty five rhousand




